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Hindi, English and Sanskrit and not a
modern Indian language as required
by the formula

(b) The matter is under the consi-
deration of the Government of India.

Arbitration by Prime Minister on
Chandigarh and Bhakra Nangal
~ Project

‘Alzﬂ. Shri D. C. Sharma:

Shri G. S. Dhillon:
Shri Kanwar Lal Gupta.
Dr. 8Snrya Prakash Purl:

Y_/Shrl George Fernandes

¢« Shri A. Sureedharan:
Shri Madhu Limaye:
Shri S. M. Banerjee;
Shri Mahant Digvijai Nath:
Shrl Y Kushwah:
Shri Prakash Vir Shastri:
Shri Atam Das:
Shri Raghuvir Singh Shastri:
Shri Yashpal Singh:
Shri § C. Samanta:

Will the Mimster of Home Affairs
be pleased to state

(a) whether Sant Fateh Sigh met
the Prime Minister recently regarding
the arbitration by her on Chandigarh
and Bhakra-Nangal,

(b) if so, the outcome of the meet-
ing, and

(¢) the action proposed to be taken
in the matter?

The Minister of Home AfNairs (Shri
Y. B. Chavan): (a) Yes, Sir

(b) and (¢) Duning the discussion
with Sant Fateh Singh on the 3rd July
1967, the Prime Minister explained to
him the difficulties which haq arisen
in proceeding with the arbitration and
told him that arbitration proposal
could make further headway only if
there was agreement forthcoming bet-
ween the two sides and that she would
await the outcome of the discussion I
propose to have with the two Chief
Ministers in an effort to iron out the
differences between them.

JULY 19, 1967

Written Answers 12838
Asgam-Nagaland Border Dispute

¥1254. Shri K. P. Singh Jeo:
Shri Dhireswar Kalita:

Will the Minister of Home Affairs
be pleased to state:

(a) whether an agreement has been
signed recently with the Nagaland
Government evolving a permanent
solution to the border dispute between
the two States of Assam and fiagaland;
and

(b) if so, the details thereof?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) and (b). The matter was
recently discussed between the Gov-
ernments of Assam and Nagaland at
official level but no permanent solu-
tion could be found
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Abolition of the Institution of
Stevedores

7
C{zsc. Sbri J. H. Patel:
hri George Fernandes:
Shrli Madhu Limaye.

Will the Minister of Labour and Re-
habilifation be pleased to state

(a) whether Government have under
consideration a proposal for the aboli-
tion of the institution of Stevedores,

(b) whether any representations
have been made by the Unions> ot dock
workers for the abolition of the insti-
tution of Stevedores, and

(c) if so when a decisior 1s lLkely
to be taken thereon?

The Minister of Labour anyg Rehabi-
litation (Shri Hathi): (a) No

(b) Yes

(c) It has been decided to maintain
the status-quo

Rehabilitation of East Pak, displaced
persons in Tripura

*1257 Shri Nambliar.
Shri Umanath:
Shri Jyotirmoy Basu*
S8hri C K Chakrapam:
Shri Ganesh Ghosh:
Sbri Mohammad lsmail:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether it is a fact that the then
Minister of Home Affairs stated in the
Lok Sabha in 1958 that the enmormous
influx of displaced persons in Tripura
had already reached its saturation
point,

(b) whether he also gave an assu-
rance that no further aisplaced per-
sons could be absorbed therein snd if

any displaced person would enter
Tripura after that, he would be taken
away from Tripura for rehabilitation
elsewhere; and

(c) if so, the reasons for allowing
the influx of displaced persons m
Tripura after 18562

The Minister of State 1n (the Ministry
of Labour, Employment and Rehabili-
tation (Shri L. N, Mishra): (a) and
(b) In a statement made in the Lok
Sabha on the 12th September, 19586,
the then Minister of Home Affairs and
Heavy Industries, after giving the
statistics of influx In the years 1934,
1955 and 1956 had observed that the
saturation point seemed to have been
reached in Tripura and that one could
not say whether it would be possible
to accommodate any more refugees in
Tripura without causing considerable
inconvenience and discomfoct tc the re-
fugees and subjecting them to inevi-
table disabilities and handicaps He
had also referred to offortz that were
being made to prevent persons posses-
sing forged migration :ards from en
tering Tripura

(c) A statement explawnirg the
policy of the Government of India I
regard to the migration of mnorities
from East Pakistan and also in regard
to the question of reb~bilitation >f
families admitted to camp. 1n Tripura
1s placed on the Table of the Iisuse
{Placed n Ltbrary See No LT-1097/
87] In the context of the new mugra-
tion, which has taken place since 1964,
the policy of the Government of India
has been that normally all nagrants
admitted to camps, exceplin~ perma-
nent Liability cases, should be taken to
other States for rehabiutation

Finance Rules regarding Union
Territories

*1258. Shri Hem Kaj* Wil the
Minister of Home Affairs be pleased
to state

(a) whether any service or finance
rules have been framed by the Central
Government for the guldance nt ad-
ministrators in general for the Union





